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Shri Nath Pal: One supplementary
should have been allowed.

Mr. Speaker: Now that is gone.

WRITTEN ANSWERS TO QUES-
TIONS

Fertiliser Production Capacity

*715. Shri P. C. Borooah: Will the
Minister of Petrol and Ch
e pleased to state: .

ta) the fertiliser production capa-
ity licensed to be installed in the
private sector and in the cooperative
sector in 1963-64 and 1964-65:

thy the lwensed capacily actually
utilised in each year and the units
a0l up or are proposed to be set up
for the purpose; and

Tt the number of licenses with-
drawn and the main reasons assign-
ed fur such non-utilisation of the
licensed capacity?

The Minister of State in the Minis.
try of Petroleum and Chemicals (Shri
Alagesan): (a) No capacity was
licensed in the private seclor or co-
operative sector in the year 1963-84.
Capacity  licensed/approved in  the
private sector during 1964-85 are
260,000 twines of nitrogen and 5.730

tonnes of P,0, No capacily was
licensed in the co-operative sector
during 1964-65,

by the capacity that came into

production during these years was as
follows:

1963-64—Superphosphate—74160
toones,

1964 -65—Superphosphate—89670
toones.

(¢) Licences were withdrawn for
one nitrogenous fertilizer and two
Superphosphate factories in 1963-64
and one pitrogenous fertilizer factory
in 1964-85 For the Nitrogenous fer-
tilizer factories, the parties were un-
able to secure foreign collaborators

and the licencees for Superphosphate
factories did not make any progress.

Administrative Tribunals

*120. Shri Brij Raj Singh: Will the
Minister of Home Affairs be pleased to
state:

{a) the number and types of ad-
ministrative tribunals in existence ot
nresent;

(b) the procedures and law under
which they operate;

(¢l the extent to which they have
succeeded so far in  providing re-
dressal of grievances; and

(dy the areas of administration to
which the system of tribunals can be
exlended with advantage”

The Minister of State in the Ministry
of Home Affairs and Minister of De-
ference Supplies in the Minisiry of
Defen-e (Shri Hathl): (a) to (dy. A
complete answey to the questior can
be given only after a thorough study
of the system of administrative tribu-
nals has been made. It is proposed o
take up a study of the existing tribu-
nal. their procedure and functions as
also the question of exlending the
system of tribunal to other quasi-
Judicial sectors of administration.
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